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(2022) 03 DEL CK 0191

In the Delhi High Court

Case No : Civil Writ Petition No. 4730 Of 2022, Civil Miscellaneous Application 
No. 14157 Of 2022

M/S. Rapid Constructions APPELLANT

Vs

South Delhi Municipal Corporation RESPONDENT

Date of Decision : 25-03-2022

Acts Referred:

Citation : (2022) 03 DEL CK 0191

Hon'ble Judges : Sanjeev Sachdeva, J

Bench : Single Bench

Advocate : Mayank Goel, Nitin Goel, Sanjay Vashishtha, Rahul Kumar

Final Decision : Disposed Of

Judgement

Sanjeev Sachdeva, J

1. Petitioner impugns circular dated 17.02.2022 informing the petitioner that the
competent authority by order dated 03.02.2022 has decided to debar the
petitioner for a period of two years from participation in any bid/tender of the
respondent South Delhi Municipal Corporation.

2. Learned counsel for the petitioner submits that no show cause notice was
issued to the petitioner prior to issuance of the alleged order dated 03.02.2022
or the impugned circular dated 17.02.2022. He further submits that copy of the
order dated 03.02.2022 has not even served on the petitioner.

3. Learned counsel for the respondent disputes the same.

4. Learned counsel for respondent submits that the competent authority was
constrained to pass the order in view of the conduct of the petitioner.

5. He without prejudice submits that in view of the technical objection taken by
the petitioner that no show cause notice was issued prior to passing of the
debarment order, the competent authority has decided to revoke the debarment
order reserving the right of the Corporation to issue a show cause notice to the
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petitioner and then to pass a fresh order in accordance with law.

6. In view of the above, the order dated 03.02.2022 and the circular dated
17.02.2022 is set aside. This would be without prejudice to the right of the
respondent to issue a show cause notice to the petitioner for any alleged
infraction. Respondent shall dispose of the show cause notice in accordance with
law. All rights and contentions of parties are reserved.

7. It is clarified that this Court has neither considered nor commented upon the
merits of the contention of either party.
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